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; The Hen'ble Shri P,T.THIRUVENGADAM, MENBER(A)
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? i O.A.Nes. 1191 ef 94 and 1345 ef 1996
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i | A.V.S5.Raju .+ Applicant in OA Nes.11$1/1994 and
E OA Ne.1345/96
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l.The Gevt. ef Indis rep. by

Secretery te Sevt,

Depsrtment ef Persennel & Trg.

Sécretariat Buildings, New Delhi

2 The Central Administrative Tribunal

rep. by its Registrar, Principel Bench

New Delhi

3.The Central Administrative Tribunal
Hyderabad Bench, rep. by its Registrar,

First Fleer, HAKA Bhaven, saifabad, Hyderabad
4,N,Ramamurthy

S.Ramanath Panda

6,N.Ramachandran

7.K.Rajaram +
8.V.P.Kamalamma
9.N.V,Pradeep
10,B.Stephen Swemidess
11.,V.K.Rewa
12.A.K.Ajmani

13.,Gevind Ballabh
l4.5mt.Manjula
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giidelines issued by the CAT fer determ:ning the
senierity of 50/ /PS.The Hen'ble Tribunal in its
judgement dated 10.7.1986 has set aside the said guidelines,
In the judgement it has further been directed that
a revised seniority list #f SO/CO/P5 whe were abserbed

anfl.ii(lQéQ be drawn in accerdance with the DOPT

—

instructions and relevant statutery rules. Inpursuance

ef the directiun given in the asbeve mentiened judgement

& revised senierity list has been prepared and is being
circulsted fer infermstien,Since the senierity list has |
b.en prepared in accerdance with the directiens ef the Ceurt
and affected persens were party te the case, no ebjections
te the senieriyy list shallbe entertained,

Sd/-A.K.Ajmani
Dy.Registrar(E) n

A reading ef the abeve brings eut that
the senierity list issued as endlesure te the letter is
a revised senierity list and has been prepared in pursuance
of the erders passed by the Principal Bench in OA 1067/95
and in accerdaence with DOPT instructiens an<d relevant
statutery rules, In view of the abeve, the esrlier
seniﬁrity list circulated -~ vide Principal Bench's letter
of 17.5.1994 is ne¢ mere felevant.

Accerdingly OA 1191 ef 1994 is dismissed as

having beceme infructueus, with ne erder as te cestis,
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(p.'r.mm?wimm) {& . .CHATTERJEE)
Membe T (A =4=1997 . Vice=Chairman




